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O R D E R 

 
18.11.2019  The Appellant preferred this Appeal against order dated 

15th October, 2019, which reads as follows: - 

“Place it before the Principal Bench on 04.12.2019.” 

 
2. Having heard the learned Counsel for the Appellant we are not inclined 

to interfere with the impugned order.  The Appellant may request the 

Tribunal for early hearing of the matter.   

3. The Appeal stands disposed of with the aforesaid observation. 
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